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O R D E R 

30.01.2019  Learned Counsel for the Appellant submits that the 

‘Corporate Debtor’ in their books of accounts have admitted the claim,   even 

during the financial year ending 31st March, 2018 and paid TDS, therefore, 

the amount cannot be treated to be barred by limitation.    However, it is 

submitted that the Appellant wanted to place those documents on record. 

 In the present case, as we find that the case is barred by limitation or 

not is required to be determined and the matter is pending before the 

Adjudicating Authority.  We are of the view that the Appellant should be 

allowed to file rejoinder to the reply if filed by the ‘Corporate Debtor’ wherein 

they should enclose all the documents in support to suggest that the claim 

is not barred by limitation.    The Appellant will file such rejoinder,  if any,  

along with the documents by 8th February, 2019.   



  The appeal stands disposed of with the aforesaid observations. 
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